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TIIE MINISTER OF STATE IN TIIE 
MINlS'fRY OF FINANCE (SHRI K. C. 
PAl\"T): (a) Yes, Sir. 

(b) Some of the important decisions 
recently taken are as under:-

(i) Gradual taking over recovery 
work from the State Govern-
ments. Recovery work has siocc 
been taken over fully from the 
State Governments in the C.I.Ts 
charges of Delhi and Aodhra 
Pradesh and partly in the charges 
of C.I.T., West Bengal, Madras, 
Mysore, Gujarat and Rajasthan. 

(ii) Introduction of a scheme of 
functional distn"bution at work 
under which the work of collec-
tion of tax dues would be en-
trusted to Income-tax Officers 
exclusively engaged on this work. 

(iii) Responsibility for collection of 
arrear demands has been fixed 
on particular officers as UDder :-

Income-tlU Of/icers.-Cases of 
arrear demand below Rs. I 
lakh. 

Impecting AssistlJllt Commlssio-
ners.-Cases of arrears over 
Rs. 1 lakh and below Rs. S 
lakhs. 

Commissioners 01 Income-tax.-
Cases of arrears over Rs. 5 
lakho. 

(iv) Raising of interest in case of 
delayed payments from 6% to 
9% with effect from 1-10-1967. 

NATIONALISATION OF GENERAL INSURANC!! 

*109. SHRl C. JANARDHANAN: 
SHRI K. R. GANESH: 
SHRI RAM KISHAN GUPTA: 
SHRI HEM RAJ: 
SHRI P. N. SOLANKI : 
SHRI S. KlTh'DU: 

Will the Minister of FINANCE be 
plleased to state: 

(a) whether the Special Officer deputed 
to look into the question of oatiooalisa-
tion of (leneral Insurance has submitted 

.his report; 

(b) if 110, the recCllDlDelldatioas made 
by him; and 

(c) the decisioas taken thercoo? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRl K. C. 
PANT) : (a) to (c). A senior officer of 
the Ministry of Finance dea1iog with in-
surance was asked to study how best to 
attain our policy objectives regarding 
General Insurance (elimination of mal-
practices and realisation of positive objec-
tive9), including the possibility of achiev-
ing these objectives either through oatio-
oaIisation or through other ways. Action 
on the results of hi. study which was in-
tended only to assi.t internal examination 
within Government, i. under consideration. 

CREDIT TO PRIORITY Sscrou 

·110. SHRI AMRIT NAHATA: Will 
the Minister of FINANCE be pleased to 
stale : 

(a) whether the Reserve Bank of India 
has finalised a package of measures de-
signed to stimulate the flow of credit to 
the priority sectors Silch as agriculture, 
exports and small scale industries; and 

(b) if so, the details thereof? 

THE DEPUTY PRIME MINISTER • 
MU .. 'STER OF FINANCE (SHRI 
MORARJI DESAI): (a) Yes, Sir. 

(b) A statement idaid on the Table of 
the House. [Placed in Library. See No. 
LT-IS89/671. 

AWARDS FO" IMPLI!MENTATION OF FAMILY 
PLANNING PROGRAMME 

'III. SHRI CHENGALRAYA NAlDU: 
Will the Minister of HEALTH AND 
FAMILY PLANl\'ING be pleased to 
state: 

(a) Whether it is a fact that Govern-
ment are considering a proposal to give 
national awards for outstanding perfor-
mances in the implementation of family 
planninll; and 

(b) if so, the details of the proposal? 



925 Wrll/ell Answers KARTIKA25,1889(SAKA) Wril/ell Aliswers 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF HEALm, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR): 
(a) and (b). The Government of India 
bave been giving national awards for out-
standing performance in the implementa-
tion of family planning since 1960. A 
statement containing the details of the 
awards given so far is laid on the Table of 
the Sabha. [Placed in Library. See No. 
LT-1590/67]. 
CoNSTITtmON OF A PARLIAMENTARY 
CoMMrITEE FOR ScHEDULED CASTES AND 

ScmwULED TIuBEs 

*112. SHRI SIDDAYYA: Will the 
Minister of SOCIAL WELFARE be pIeas-
ed to state: 

(a> whether any decision has been 
taken regarding the constitution of a Par-
liamentary Committee for the Scheduled 
Castes and Scheduled Tribes; and 

(b) if so, the functions and power. of 
the Committee? 

TIlE MINISTER OF PETROLEUlf 
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a) 
The matter is under consideration. 

(b) Does not arise. 

HOLDING OF PRICE LINE 

*114. SHRI M. MEGHACHANDRA: 
SHRI PREM CHAND VERMA : 
SHRI S. C. SAMANTA: 
SHRI CHARANJIT RAJ: 

Will the Minister of FINANCE be 
pleascd to state: 

(a) tho further steps which have been 
taken by Government to hold the price 
line; 

(b) whether as a result of these steps, 
there has been any improvement in the 
situation; and 

(c) if so, to what extent 7 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARII DESAI): (a) With a view to 
checking the rise in prices, Government 
has been endeavouring to stimulate agri-
cultural and industrial output by helping 
to increase the supply of inputs as also 

credit wherever necessary, to check the 
pressure of overall demand through appro-
priate fiscal and monetary restraints, to 
augment the supplies of foodgraina etc. 
through imports and to regulate, to the 
extent necessary, prices and/or distribution 
of foodgrains and other essential COIDJD()o 

dities in short supply. In the middle of 
September 1967, Government promulgated 
an Ordinance amending the Essential 
Commodities Act, 1955, so as to make its-
penal provisions more stringent and its 
enforcement more effective. 

(b) and (c). The general price level 
has shown a fall in recent weeks. The 
general index (1952-53=100) of who1esale 
prices, which had rised to a peak le~1 of 
224.1 in the week ended October 14, 1961 
bas declined thereafter by 3.6 per cent to 
216.1 (provisional) in the week ended 
October 28, 1967-latest week for whicb 
data are aval1able. The index foc food 
articleo has fallen by S.S per cent fIOID 
265.3 on October 14, to 2S0.6 (provi-
sional) on October 28, 1967. 
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